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CENTRAL ADMINISTRATIVE TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 
 

O.A. No. 933/2021 
M.A. No./100/1040/2021 

 
This the 29th Day of April, 2021 

 
Through Video Conferencing 

 
Hon’ble Mr. Ashish Kalia, Member (J) 
Hon’ble Mr. A.K Bisnoi, Member (A) 

 
 
Sh. Ausat Ali 

S/o Shri Ali Hasnain 

R/o-H.No. B-34, Police Colony 

Bhajan Pura, Delhi        …Applicant 

  

(By Advocate : Dr. N Pradeep Sharma) 
 

Versus 
 
1. The Lt. Governor, Delhi 

Raj Bhawan, 
Civil Lines 
 Delhi-110054. 
 

2. Commisioner, 
East Delhi Municipal Corporation, 
419, Udyog Sadan, 
Patparganj Industrial Area, 
New Delhi-110092.     … Respondents 

 
(By Advocate : Mr.  M. S.  Reen) 

 
 
 

O R D E R (ORAL) 
 

        In this case delay of 440 days is explained by the 

applicant that the same was due to performance of the 



2 

MA No.1040/2021 

Item No. 03 

 

marriage of his daughter and thereafter his wife undergone 

heart surgery. 

2.   We are of the considered view that sufficient reasons have 

been given by the applicant for condonation of delay.  We 

remand back the case to the concerned authority to take call 

on his appeal and decide the same in accordance with law 

with observation that nothing remains to be decided by the 

Tribunal. 

3.   OA is disposed of without going into the merits of the case, 

if the applicant is not satisfied with the outcome of the appeal, 

he may approach the Tribunal. 

4.    MA as well as OA are disposed of accordingly.       

 
 
 
 
 

(Ashish Kalia)       (A.K. Bishnoi) 
   Member (J)                 Member (A) 
 

/Sarita/arti/ 

 

 


